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Order Dated 17.03.2017

C.P. No. 101/ND/2015 M/s R.R. Infrapromotes Pyt. Ltd.

Case is fixed today for the appropriate order on withdrawal memo
however: the direction ensuring presence of consenting parties before
this tribunal is not complied with despite a last opportunity was given
on request of the counsel for the both parties. Today there—r‘?% now L
representation from either side. Hence the case is now fixed for

consequential order.

List the matter on 31 March, 2017.
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H.P. CHATURVEDI, MEMBER (JUDICIAL)




